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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH
ORDER SHEET
‘ Q”r WApp]icationNo..............L.I..?Q ................... of 200
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Advocate for Applicant(s)..[[)]. %~...... sf’”l)@g ........... Advocate for Respondent(s) ..................................
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L Dy, Regrstre®
19-8:03 I
e Cy Qr.No.l dated 25,8.2003

gg)(@ Engineer, who came on transfer from Nagpur

to Bhubaneswar during March, 2003 was

Applicant, a Railway Assistant

M immediately given a posting at Rayagadae.
' P | Within six months therefrom he has again
¥

Q\-Gg'o faced a transfer from Rayagada to Bhubaneswar
ity Control Cell of Construction Win
Foy nu/ (500 @:»7 @a1ity 9)
M»/Mt'm vide Annexire-4 dated 6.8.2003. The applicant
has £iled the present OeA. under Section
22 6} BMQ/L< 19 of the A.TsAct, 1985, raising grievances

against the present transfer order under




b Pec

NOTES OF THE REGISTRY

" ORDERS OF THE TRIBUNAL .’

. 2v. & S €3
W
. L v-va»‘w O

L!—f\ 4 N,

P A e =

fo

¢ Hon "L
el o n

-

La1\f

Lot

b~ G M""*‘L
sl

%W

&~ i

P

¥

Annexure-4 dated 6.8.2003. /

Transfer is an incidence of service
and the competent authorities are best persons
to redress the grievance with regard to
transfer. Therefore, without keeping this
matter pending, the entire matter is being
remitted to the competent authorities/
Respondents for giving a due consideration

. to the grievance of the applicant, as raised

in this O.A. Respondents-Railways are directed
to treat this O.A. to be the representation
of the applicant. Liberty is however granted
to the a%ﬁgt): to place such further materials
before the, redressal of his grievancesn

For the reasons discussed above,
the Respondents-Railways are directed to
cons ider the grievance of the applicant and
pass necessary orders redressing hie grievances

With the above direction, this-

O.A. is disposed of at the stage of admission
itself. No costs.

Send copies of this order along with
copies of the O.A. to Respondents and free
copies of this order be handed over to the
learned counsel for the applicant and Shri O.Ne.
Ghosh, learned counsel appearing on behalf of
the Respondents (on whom a copy of this O.A.
has been served) . ggfééﬂoa
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